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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.NO.566/94 | Date of Order: 13.8.96

BETWE LI
Smt.3.A.Atchiyyamma .» Applicant,
AND

1. The Sr.Superintendent,
TELE~-TFC, VM Division,
Visakhapatnam.

2. The Supsrintedéent 1/C,
Central Telegraph,

Office, Visakhapatnam. +« Responéents,
Counsal for the Applicant .. Mr.S.V.8ubba Rao
Counsel for the Respondents .+ Mr.N.R.Devraj
CORAM :

HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.)

X Oral order as per Hon'ble Shri R.Rangarajan, Membar(Aemn.) [
p

None for the applicant. Mr.W.Satyanarayana, for
Mr.N.R:Devraj, learned standing counsel for the responéents.

2. This OA was filed on 9.5.94 and notice was issued by

the oréder éated 12.5.94 and this case was posted for oréers

on 23.5,94. Neither the g¢ounsel for the applicant not the
applicant was pfesent on 23.5.94. The applicén£ or his counsel
was also not present on 17.6.94, 27.6.94, 20.7.94, 1.7.94,
11.8.94 and 23.8.94 when this case was lists=d. Hence &t has . .
to be presumeé that the applicant is not very eagre to dispose
this case, 2As the app}icant is not present 8ve=n today, the
cas= is eisposes of on the basis of the material available on

recore.
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3. The applicant was appointed in 1988 on NMR basis

as a Waterwoman. It is stated that she was confirmed as
Waterwoman in Group-D Non-Test category unéer R-2 by oreer
NO.ESA-17/94-95/3, dated 29-4-94 (Page-3). She was transferred
from Central Teiegraph Office, Visakhapatnam to VMU as

Swesper by the impugned ordéer No.ESA-17/94-95/3, dated 29.4,94,
The contention of the'applicant is that the bost of Sweeper

in VMU is in existence from 1975 onwares ané one Smt.N,PYdamma
has bee=n working in that poét since the cre=ation of that post.

Henee transferring her to that post when a regular incumbent

is working in that post is irregular, She has not represented
her @as= to any authorities so far as ean be seen from the

material papers enclosed to the 02,

4. This OA is filed assailing the transfer oreéer No.

ESA-17/94-95/3, dated 29-4-94,

5. An interim oréer dated 12.5.94 was issued éirecting.’
maintenance of status-guc on that date, 8o far as the applican

is conc=rned,

6. The learned counsel for the respondents contend that
she belongs to Group-D Non-Test category and hence posting
her as Sweeper which ig also in the Non-Test category as
Sweeper-gum-Waterwoman is in oréer, Further as per the
separtmental rules rotational transfer is to be effeated;

neriodigally. As the turn of the applieant has come for
rotational transier sus wee -

~ MAn_Tagt
category in VMU.

7. This OA is filed on May 1994, Motethan 2 years are

over, Hence in my opinion the relavance of this OaA itself

may not exist as it is a transfer case issued in wayback in
1994, 1In view of that it is probable that the applieant or
her counsel has not made any serious attsmpt to €ispose of

this case, Be that as it may, it is seen from the papers
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filed in this OA that the applicant has not represented her

case to the compstent authority against the transfér. Hence
it 1is justifiablé to give her an opportunity now to file a
representation to R-2 who should dispose of the same in
accordange with the law, It is also justifiable to keep the
interim order dated 12.5.94 inforee till such time the

represantation is disposed of.

8. In the result, the followingiﬁgﬁgction is given:~

The applieant may submit, if so advised, a representation
in this connection to R-2 by RPAD on or before 13.9.96. Ifr
su¢h a representation is received by R1? the same should b=
dispos=d of in accordance with the rules, If no representation
is submitted by her on or before 13.9.96 the case ha8 to be
rejectes. Till such time a reply is given to her representation
by R-ZLEubmitted in time by the applieant in pursuanee of the

above oréer the interim order dat=é 12,.,5.94 shall b= ‘'inforce.

9. The QA is ordered accordingly. No costs,

( R,RANGARAJAN )

Member (Admn. )

Dates; 13th August, 1996

{ Dictated in Op=n Tourt)

“DRO“\\
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0.A.ND.566/94
Copy te:
1. The Senier Supefintendent,

2.

3.

8.

5.'

Tele-TFC, M Oivisien,
Visakhapatnam,

The Superintendeat 1/C,
Central Telegraph Office,
tisakhapatnam,

Cne copy to NriS.U.Subbé Raa,
Advocate, CAT,Hyderabad,

One copy to Mr.N.R.0euvraj,5r.CGSC,
CAT,Hyderabad,

One copy to Library, CAT,Hyderabad.

One dUplicate COpY .
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